
central ACMINI strati WE TRiaU^lAL principal bench

R. ft.No. 200/98

IN

O.ft.No.1309/97

New (>ilhl: this the ^ day of 3 anuaiy»2000.
HON 'BL E 1*1 R. 3. R. AOIG E, UI CE CHftl R*l AN (a) .

3.K, Ching ra j

S/o Late ri 0, D. Ching ra,

r/o4/143. Subhash Nagar,
Now Del hi-2? • •.. A^pli can t.

(By ftdw. A. K. Tri

Uhion of India

& others, . . . ....Respondents.

(By Advocates rieera Oihibbgr)

ORDER

BY HON !BL E M R. 5. R. ftPIG E. m CE CH fli FH flN ( a) .

Heard both sidas on Ra No.200/ 98,

2. In vi eu of the contents of para 6 of the PPOj

a copy of uhich is annexed u/ith the RA, I en satisfied

that there i s no error apparent on the face of the

recsrd uithin the meaning of Section 22(3)(f) aT Act

read uiith Order 47 Rul e 1 CP C to warrant review of

the order dated 3.9,90 in Oft No, 1309/97,

3," In so far as the revi sion of applicant's p ension

consaquant to fixation of pay in the revised scale

is concerned, respondents' counsel Mrs. Chhibberhas
stated that the sane is being processed sep aratgly,
and applicant as well as others similarly placed will

get the arrears of revi sed p ension Portly,

.  f^plicant in his rejoinder has raised one or
two otilers claims, uiiich he is at liberty to pursue



2  -

saperat^y ulth respondants* if so advised^

5..^ Subject to uhat has bean stated in paras 3 and

4abova» the Ra i s rejected^

( 5. R, AQIGE )

VICE CHAlfTI AN(a).

/ug/


